
O.A. No. 725 of 2011 

Kal 11 Jon a- 	............... -'. 	-Applicant 
V 

Union ofindia& 

Order dated, 28,10-2011 

C ~ ".11R. ANI: 
Shri C-R.Mohapatrq, NIppit-scr (At, 

Hon'b'lc,'.--,'hri A. K. Flatm-k Memile-Aludi-) 

1-1-card NIT. IN.R.Routray, 'Id. Comsel for the 

apj~llcmts and N"Ir. 	 Ld. Stwiding Counsel 

t 

a 	Fin' 	 lio 	J. ppe my for the RcspOD.&P.Wk.~~IWIVIVS, on W M ~l COJ)Y Of 

, , 0. A. has a-lreadv been sen7cd. JUS / 	 I 

2. 	By flng the present O.A., the ap-pficant has 

MI:Yle for1c.,im, g prayers: 

lo drilect the Res7poti-dents to 

grmt full Pension hi terms- of RBE. 

No. 222, 12009 under Armexurc-AJ2 

and 	grant 	o f consequent1<1 L-1 

fiiiwiclal benefill-l-S." 

4. 	The a.pplicank in this O.AL. has enclosed- 

Ssited consequent to 'the decision taken 

on the recc-mi-rimid-ation of flic (P, cclltr,,-~ Pay ccallulu'ssion 

by the Govl. of Imha. 

Ld., Coun.--scl for the ap-phrmit smbm-ils that 

Ic an h, ventillatnig fids gn'evance, the app-l' 	t . as also filed 

t, 



4 

representation vide Amexure-Aj3 ", ed 10.01.201 1 before 

Respcmdent No.4, which is -still pendiiie CN, 

Since the representation of the app]hcmit as at 

"01 	1-) - -ReXure-k" Is Pend~i-g 1vith Respondwit NoA, Nv~o, at this 

11, 	 1 stage, -Rith-Out ellternig ' Ito the merit of tho case, deem it 

Proper to send the cast before 'the compete-nit authon'tv to 

take a &xlsion first on the pondmig re-presmitation.. As 

,weed to by the Ld, Counsel for the 

X 
_Ile pejj~ajg rC.P 
L 	

'reSe 
Res-pondent No, 4 to c onsId T 	

'I 
adion and 

. It. 

pass a reasoned order -vxvithm' 60 days from the di-Ae of receipt 

of copy of this order. 

In case, the competent authority finds that the 

clau, no of the applicant undeT Aimexure-A)3 L'S adims.sible 

undt'T the RuleslInstructions then he should be palid the 

consequential benefits witb~n three mon."Is Chereafter to 

avold hardship to, the. apphcant. 

.8 	 \,VIth the ibove obsemation and d-I'Tec-tion, the 

0. A. stwids di sposed of" 

9. 	 Send com, of thl'.1; order, along with copy of the 

O.A., to Respondent TNos. 2, 3 and 4 by Dash at the cost of 

the appheant. Ld. Counsel for the apphcant mIzAa-k-es to 

deposit the cost by 3 1. 10.2 0 1. 1. 



-5 

10 	P'rec coples c-xf this order be handed oveT to the 
I 

Ld. Counsel for the partits. 

t\J~VA,-- 
ME MB F.R(Judl.) 


